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-2, Shri M. Sirrajuddin, Div isicnal Rallway

’%Admihiatrative “fibunals Act,{1987, stating therein N

Ck?&ﬁ&“’ On aforszald were that the applicant /petitioner is

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR.

Date of Order ¢ 22.5.9.

CP 65/94
(oA 140/92)

Devji Tiwari s/0 3hri Lal Ji Tiwari, aged. about 35 years,

resident of House No.l7-B. Type-II, Rallway Colony, Bayana.

«ees PETITIONER.

Versus

1. Shri 2.B. Mathur, Gensra '

ral Manager, Western
[w)

=

&
Railway, Churchgate, Bomhay .

Manager, Kota.

30 Slfi
Electrical Enginesr, TRD, Western Railway,
Kota.

s+ BESPONDENTS/CONTEMIERS .

CORAM:
HON'3LE M. GOPAL FRISHMA, VICE CHAIRMAN.
HCON'3LE MR. O.P. SHARMA, MEMBEER (A).
For the PRespondents X coe SHRi MANISH BHANDART . .
!
ORDER :
i
(PEF. HON*ELE M., GOPAL VRISHNA, VICE CHATERMAN)
Petiticner Laxman Singh Yadav has filed this L
- - I
Conteimpt Petiticn ajainst the respondsats v,’s 17 of the ‘
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that since th respondentz have not implemented the
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Judgement of the Tribonal din OA 140,92 dated 18.11.93,

they ocught to be punished for comnltting contempt .

2. The directions issued by the Tribunal in the
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itled to =eniority in the Foka Division on the hasis

of his date of appointment and the respondents shall
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tals necessary action in this regard within a pericd of
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r months from the date of receipt of a copy 9f the
2r. It was also clacified that 1In the clrcumstances
the 2ase, the promotions alrr4ﬂv granted to employess

the
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grade of Electrical Fitter arade-II (scals

1200=1200) shall not e Aisturbed. In the reply

filed on bzhalf of the responderts it has bzen catsgori-~

cally stated that the appllcant/pctltiunar has k=
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promoeed €0 the post of Electrical Pitter cr.IT and he

haz

szen asSsigned ssnicrity in the said higher post on

the haszis of pazsing of the trade teskt relevant ta that

post . In the circumstances, regardless of whether

correckt seniority has bzen 23signed €0 the pstitioner

to

in

the post of Blazctricel Fitter Gr.II, the senilority

the lower post hag now no relsvance to the case of

the petitioner because the rstitioner holds a hicher

post of Elzsctrical Fitter Gr.II on the basis of
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ed szniority in the hither post

Thess facts are not disputed now,

made out against the respondsnts,//contemmers. This

contempt Petitiom is, therefore, dismizssd. RHot ices

2 CHJ@&W
AHEEMA ) ( COPAL IRISHNA )
MEMBER (&) VICE CHAIRMAN




